FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR

MANHAR LOGISTICS PRIVATE LIMITED OPERATING IN LOGISTIC ACTIVITIES
AT NEW DELHI

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

SL. RELEVANT PARTICULARS

1. Name of the corporate debtor along
with PAN & CIN/ LLP No.

Manhar Logistics Private Limited
PAN No: AAKCS0797D
CIN No: U72300DL2006PTC149484

2. Address of the registered office

A-26 Ground Floor. Jawahar Park, Devli Road,
New Delhi 110062

3. | URL of website

The Corporate Debtor does not have any website

7 Number of employees/ workmen

4. Details of place where majority of No Fixed Assets
fixed assets are located
3 Installed capacity of main products/ No Operations
services
6. Quantity and value of main products/ Nil
services sold in last financial year
Nil

8. Further details including last
available financial statements (with
schedules) of two years, lists of
creditors are available at URL:

The details can be obtained from the RP by
mailing to the following id:
cirpmanharlogistics@gmail.com

9. Eligibility for resolution applicants
under section 25(2)(h) of the Code is
available at URL:

The details can be obtained from the RP by
mailing to the following id:
cirpmanharlogistics@gmail.com

10. | Last date for receipt of expression of 14.05.2025
interest
11. | Date of issue of provisional list of 24.05.2025
prospective resolution applicants
12. | Last date for submission of 29.05.2025
objections to provisional list
~13. | Date of issue of final list of 08.06.2025
prospective resolution applicants
14. | Date of issue of information 13.06.2025
memorandum, evaluation matrix and
request for resolution plans to
prospective resolution applicants
13.07.2025

15. | Last date for submission of
resolution plans

16. | Process email id to submit

Expression of Interest

cirpmanharlogistics@gmail.com
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\

/ { # W ‘-J/
W .‘ .‘:O‘Q,,/ 4}0/,
Oggan Gulati \ ‘¢, po” /
Resolution Professional—"
Manhar Logistics Private Limited

Date: 29.04.2025
Place: New Delhi

IBBI] Regd. No. IBBI/IPA-002/1P N00893/2019-2020/12832

Correspondence Address:

1-23, L.G.F, Lajpat Nagar 111, New Delhi 110024
E-mail: cirpmanharlogistics@gmail.com
Contact: +91-9717999399
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FINANCIAL EXPRESS

SYMBOLIC POSSESSION NOTICE

a Branch Office: ICICI Bank Ltd., Plot Ma. 23, Shol Tower, 3rd Floar,
TCICI Banlc! - rohiok Road. kool Bagh, New Delhi- 110005

The Authorised ICICI Bank Officer under the Securitisotion, Reconstruction of Financial Assets ond Enforcement
of Security Interest Act, 2002 and in exercise of the powers conferred under section 13(12) read with RBule 3 of the
Security Interest ([Enforcement) Bules 2002, issued Demand Motices to the borrower(s) mentioned below, to
repay the omount mentioned in the Notice within 60 doys from the date of receipt of the said Notice,

Haoving faoiled to repoy the amount, the Matice is issued to the borrower and the public in general that the
undersigned has taken symbolic possession of the property described below, by exercising powers conferred on
himfherunder Section 13(4) of the soid Act read with Bule 8 of the sold rules on the below-mentioned dotes, The
borrower in particular and the public in general are hereby coutioned not to deal with the property. Any
dealings with the property will be subjact to charges of ICICI Bank Limited.

| 5. Mamae of tha Description of Property/ Dote of Demand | Mame

Mo Borrower|s)/ Loan Date of Symbaolic Possession H{if.:rne"eﬁgr.? It af

; Account Number Motice (Rs) Branch

| 1. | Mugis Uddin Ahmad/ Fija_[Piot Built on Part of Khasra No 172/1/2 And December 30, 2024 Delhif

| Khan/ LBALIDOOO2422767 11720131 And 174/2/1/1 And House Mo 4/968 1?_5- HEH.‘
/LBALIODO03111979 Dodhpur Tehsil Koil Aligorh- 202001 April 24, 2025| 242853812~ | aligarh

| 2. |Mugis Uddin Ahmod/ Piot Built on Part of Khasra Mo 172/1/2 And December 23, 20241 Delhif
Shamim Fatima / 172/1/3/1 And 174/2/1/1 And House No 4/968 Ris, NCR/
LEALICOOD1535664 Dodhpur Tehsil Koil Aligarh- 202001 April 24, 2025 8,22,390.3/ Aligarh

The above-menticned borrowers{sl/guarantors(s) isfare hereby issued o 30 doy Motice to repay the amount,
else the mortgoged properties will be sold ofter 20 days from the dote of publishing this Motice, as per the
provisions under Rules 8 ond 2 of Security Interest [Enforcement] Rules 2002,

\Date: April 29, 2025, Place: Aligarh Sincerely Autherised Signatory, For ICICI Bank Ltd. /

SYMBOLIC POSSESSION NOTICE

ﬂ Branch Office: ICICI Bank Ltd., Plot Mo. 23, Shal Tower, 3rd Floor,
'C'c‘ Bank New Rohtak Road, Koral Bagh, New Delhi- 110005

The Authorised ICICI Bonk Officer under the Securitisation, Reconstruction of Financial Assets and
Enfarcement of Security Interest Act, 2002 ond in exercise of the powers conferred under section 13{12)
read with Rule 3 of the Security Interest [Enforcement) Rules 2002, issued Demond MNotices to the
borrower(s) mentioned below, to repay the amount mentioned in the Motice within 60 days from the date
of receipt of the soid Motice.

Hoving foiled to repay the amount, the Metice is issued to the berrower and the public in general that the
undersigned has taken symbolic possession of the property described below, by exercising powers
conferred on himvher under Section 13(4) of the soid Act reod with Rule 8 of the soid rules on the below-
mentioned dates, The borrower in particular and the public in general are hereby coutioned not to deal
with the property. Any dealings with the property will be subject to charges of ICICI Bank Limited.

iEr Mame of the Description of Property/ ate of Demond| Nome

f 1 A otbced Anount
Borrower(s)/ Loan Date of Symbolic Possession sh e ol of

Account Number Motice (Rs) | Branch
L [Vishal Kumar! Akash Kambol/ |House of Nagar Nigam Mo.256, Khasra No 535, D}"E"Z“ﬂ"?i‘ Meerut

Priva Komboj/ Situated At Shiviok Colony Revenue, Villoge-

LEMRTDOOOGZ292685/ Amhera Adipur, Pargona Tehsil & District Rs.
LEMRTOO00631063 3/ Meerut Uttar Pradesh- 250001/ April 23, 2025 | 19,12,350.3/-
I-EI'-'IH'FDDEICI-E3DE~E- 13

Fes ¥ =am

Thc- above-mentioned borrowers|sliguarantors(s) |s.fn:1rn: hErthy‘ issiused o EH:: ey hntlcar to repoy thn: TN,
glse the rnﬂrtguged properties will be sold ofter 30 doys from the dote of publishing this Motice, os per the
provisions under Rules 8 and 9of Security Interest (Enforcement) Rules 2002,

Date: April 29, 2025
\FPloce: Meerut

Sincerely Authorised Signatory
For ICICI Bank Ld, 7

Bharﬂt Rasm an lem:-d

Email:

NOTICE OF LDES OF SHARE CERTIFICATES

Motice is heraby given that the following share cerfificates have been reported to be
lestimisplaced/siolen and the registerad shareholdersiclaimants therefore have
requesiad ine Company for issuance of duplicate share cerfificates in leu of lost share
cerbficates:

Ceartificate Mo, aof | Distinctive Nos,
Mo, Shares| (From-To)

Folin' Mame of the Shareholdars |
W, { Claimants

16574 | SWARAN I"."'.;"“E":j"'-““JEII‘1“,|I with

| 22485-22485 | 200 | 3574841-3575040
MACHAR LAL KAPOOR

2111 | RAMAKRISHNA HELDI[I:I:LI—U' 25260 | 100 | 3852341-3852440
T2031| LGOPALAKRISHNASHENDY | 14345 | 100 | 2760941-2761040
3143 | RAJAN KUMAR | 36733674 | 200 | 1693641-16%3840
521 | ASHITRASIKLALSHROFF | 2712 100 | 3597541-3507640

\PRIGLOBAI CAPRI GLOBAL CAPITAL LIMITED

Registered & Corporate Office - 502, Tower-A, Peninsuia Business Fark SﬁnarﬂllFanaHarg Lower Pared
Mumbai-400013, Girche Office -8, Ind Floor, Pusa Road, New Deli- 119

DEMAND NOTICE

Uinder Zection 13(2) of the Securilisation And Recorstnichion of Firancial Assels And Enforcement OF Securnity Irderast Act, 2002 read with Fuse 3 (1) of the
Secunty Inkeres! (Enfarcamenl) Rules, 2002, Tha undamsignad i the Autharsed Officar of Capn Giobal Capial Limed (CGCL) undar Secuntisalion And
Reroretnchon OF Firancisl Azaets And Enforcement of Sacurity imerest Acl, 2002 {the said Act). Inexercize of powers confemed under Sechion 13(1%) of the
said Act read with Ride Yafthe Secunlty Interas! I:EF‘-:Ir{IIﬂ'Efll]HuIEE. 2002 (e Authorisad Officer has issued Demand Notices undar section 13(2) of ihe said
Acl, calling upon $he fodowing Sarmowests) (the "sakd Borowen s}, ba repay the amaurils menlkrad in tha respachve Damand Notica|s) ssuad o Bem theal
are alsogiven Delow, In connection with above, Noticeds herelry given, once again, fo the said Barower(s) 10 pay to CGCL, wilhin G0 days from the publication
of Bhis Mobioa, (hevamaunis idicabed henen below, logather .«nIJ~ further applicabde nfarast from the datefs) menticrad balkow 1 the date of paymant andlor
realization, payable under Be kean agreement read with ather documenisherilings., il any, axeculed by he said Bomawar|s), Az secunly for dus repaymeant of
IFs2 I, e folkowing assats have besnmovnaged fo CGEL by the said Bormoean|s ) respectvely,

CAPRI GLOBAL HOUSING FINANCE LIMITED

'&'I-PRI GI-— Registered & Corporate Office: 502, Tower-A, Peninsula Business Park, Senapati Bapat Marg,
HOLSING FINAMCE LIMITED Lower Parel, Mumbai- 400013 , Circle Office :- 9B, 2nd Floor, Pusa Road, New Delhi-110060

5. | Name of the Borrower(s)/ Demand Notice Description of secured asset

M. | Guarantor(s) Date and Amaount (immovable property)

1. | [Loan Account No. 2504-2025 All Prece and Paroel of House No. 165, erea admessunng 150 50 Yds; thewat
LNCGCOKHTLRO0O0ODS065 (Old) Rs. 21,00.598 | Mo 10270, Khaloni no, 184, Khasra No, 108, 10912, Khatoun| No. B4, Khewal
BO400005471800 (Naw] (Delhl Branch) (A% on r-n:u FAWEM, Khagra Mo, 10972, Gak No. 2, sifsated at residential colory Indra

Late Rajpal Khatana (Through is Legal
Heirs) (Borrower) Mrs, Maya Devi, Mr.
Sandesp Kumar [Co-Borrower]

04-04-2025)  |Compiex Colony, Mehar par Old Faridabad, Haryana 129002 Alongwith
Canstrction therean Present and Fulee bath, Boundanas as Under - Easl -

Plot No. 165-A Wast - Plat Na. 166 North:- Piol Mo 168 South- 30" wide Road

IFthe said Borrowers shall fail i make payvment to CGEL a5 aforezad, CGCL shal procesd addinst the above secined asseds under Saction 1374) of the Act
&red the appicabla Fulas, enfirely at fhe risks of the 55id Borrowers 55 to fhe costs and consequencas, The said Borrowers are prohiied under e Azt from
Iraresfarring the aforasaid assets. whether by wany of ale Saase or alharsise withaul the priar withan consant of CGCL Any person who conlravenas ar abets
condravanson of the provisions ofthe said Actor Rules made Sereunder, shail ba liable forimprizon ment andior penalty as pravided under e At

Place ; Defhi NCR Sdi- (Authorised Officer)
Diata - 2900412025 Far Cagri Global Capital Limited (CGCL)

SECOND FLOOR, GMTT BUILDING

® ujjIVAN SMALL FINANCE BANK  p.7 SECTOR 3 NOIDA (U.R) 201301
POSSESSION NOTICE (For Immovable property) [Rule 8(1)]

Whereas, The undersigned, being the Authorised Officer of Ujjivan Small Finance Bank Ltd., under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and in exercise of powers conferred under
section 13(12) read with rule 3 of the Security Interest (Enforcement) Rules, 2002 issued demand notice to borrower/ Guarantor
on the dates mentioned hereunder; calling upon the Borrower(s) / Guarantor(s) to repay the amount mentioned in the respective
demand notice within 60 days of the date of the notice.

The Borrower/Co-Borrower/Mortgagor having failed to repay the amount, notice is hereby given to the Borrower/Mortgagor, Co-
Borrower/Mortgagor, Co-Borrower and the public in general that the undersigned has taken SYMBOLIC POSSESSION of the
property described herein below in exercise of powers conferred on him under sub-section (4) of section 13 of the said Act read
with rule 8 of the Security Interest Enforcement Rules, 2002, on the dates mentioned against each account.

The Borrower/Mortgagor’s, Co-borrower/Mortgagor’s and Co-borrower’s attention is invited to provisions of sub-section (8) of
section 13 of the Act, in respect of time available, to redeem the secured assets

The Borrower/Mortgagor, Co-Borrower/Mortgagor and Co-Borrower in particular and the public in general is hereby cautioned
not to deal with the property and any dealings with the property will be subject to the charge of Ujjivan Small Finance Bank Ltd.
forthe amount(s), mentioned herein below besides interest and other charges / expenses against each account.

APPENDIX IV POSSESSION NOTICE (for immovable property)

Whereas, the undersigned being the Authorzed Officer of Capri Global Housing Finance Limited (CGHFL) under the
Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 and in exercise of
powers conferred under sectionl3(12) read with Rule 3 of the Security Interest (Enforcement) Rules 2002, Demand
Motice(s) issued by the Authorised Officer of the company to the Borrawer(s) / Guarantor(s) mentioned herein below to
repay the amount menticned in the notice within 60 days from the date of receipt of the said notice. The borrower having
failed to repay the amount, notice is hereby given to the Borrower (s) [ Guarantons) and the public in general that the
undersigned has taken possession of the property described hersin below in exerdise of powers conferred on him under
Sub-Section {4) of the Section 13 of the said Act read with Rule 8 of the Security Interest Enforcement rules, 2002, The
borrower's attention is invited to provisions of sub —section (8) of section 13 of the Act, in respect of ime available, to
redeemthe secured assets, The borrower in particular and the public in general are hereby cautioned not to deal with the
property and any deatings with the property will be subject to the charge of CGHFL for an amaunt as mentioned herein
under with interest thereon.

Any parson{s) who hashave and claim(s) in respect of the alerasaid share cerlificates

should logge the claim in writing with us at the above mentioned address within 15

days from the publication of this natice. The Company will nol thereafter be fiable to

entertain any claim in respect of the said share cerlificales and shall proceed fo issue

the dupficate share certihcates purseance fo Rule & of the Companies (Share Capital
& Debentures) Rules, 7014

For BHARAT RASAYAM LIMITED

Sdl-

(Mikita Chadha)

New Delhi Company Secretary

April 28, 2025 Memb. No. FC510121

5.| Name of the Borrower(s) / Description of Secured Asset Demand Notice|  Date of
N.| Guarantor(s) , (Immovable Proparty)  Date & Amount| Possession
1.|(Loan Account No. All that Piece and Parcel of the Property havingland | 06-02-2025 | 25-04-2025
\LNHEP11000115321 (Old) | .. jidiing being DDA Free Hold, Entire First Floor, Rs.
0 being
53000000596211 (New) _ i 12,34,679/-
of our Pusa Road Branch) | "ithout Reaf Rights, With Commen Stairand Entry, | .

Mrs. Kusum Lata (Borrower) | part of Freshold Built up Property Mo, 156, land area admeasuring 28 5g. Mts,, in
Mr. Ravi Kumar (Co-Borrower)| Pocket-12, Type - A, Sector-22, Rohini, Situated in the Layout Plan of Rohini
Residential Scheme, Rohini, North West Dethi, Deihd - 110085

Aerens Jai Realty Private Limited - In Liguidation
CIN No: UT0101DL2000PTC105289
Registered Office; RZ-80-A-13 G/F Tugalkabad Exin.,

South Delhi, New Delhi - 110019
Email 10; cirp.ajrplizgmail.com , carkagarwali@gmail.com

E-AUCTION SALE NOTICE — CORRIGENDUM
This Corrigendum is issued in the continuation of sake notice dated 26-04-2025 that the
amount of Reserve Price has been revisad to INR 3,36,12.978/-, Tha EMD Amount and
other amounts continue to remain sama. The revised sale notice is beng published herein
bl
Notice for hereby givan to the pubdic in general under Insolvency and Bankruptcy Code
2016} and Regulation thereunder, that Sale of the Company M's Aerens Jai Reaity Privaie
Limited {im Liquidation] a5 a going concern, by the Liquidator Reetesh Kimar Agarwal,
appoimted by the Hon'ble National Company Law Tribumal, New Dalhi Bench (Cour-HI,
vide order dated D1st Dotober, 2024 (Order Received on 04th October, 2024) in |&-
20v2024 In B -867 [ND)/2022
Inferesied biddar may refer to the details of g auction im COMPLETE E AUCTION PROCESS
DOCUMENTS uploaded on E Auction website hitps:/ibbi.baanknel.com
The sale will be dome by the undersegned through the e-auction plattorm
hifps: vibbi.baanknet.com

PLACE : DELHI/NCR
DATE : 29-APRIL-2025

Sd/- (Authorised Officer)
For Capri Global Housing Finance Limited (CGHFL)

Name of Borrower/ Description of the Date of Date of | Amount as per
Co-Borrower/Mortgagor Immovable property Demand Notice |Possession| demand notice

(1) Saleem S/o Sadrudeen @ Sadruddin|All that Part and Parcel of Residential| 22.01.2025 |25.04.2025 |Rs. 2,91,019/- as

@ Sadarudghin, H. No. 1360, Bhargava|house water rate no. 1870 (New Municipal No. 161/97), area|on12.01.2025and
Gali, Kasai Pada, Kotwali, Mathura, Uttar|measuring 23 sq. mtr., situated at Kasaee Pada Tehsil & Distt Mathura, |interest thereon.

Pradesh-281001, (2) Akil S/o Sadrudeen|Uttar Pradesh which is bounded as follows: Boundaries: East: House of Aladdin, West:
@ Sadruddin @ Sadarudghin, H. No.{House of Hashina, North: House of Ajmeri, South: Gali. The Property belongs to Saleem
1360, Bhargava Gali, Kasai Pada, Kotwali,|and Akil S/o Sadrudeen @ Sadruddin @ Sadarudghin, Shabanam and Seema D/o
Mathura, Uttar Pradesh-281001, (3)|Sadrudeen @ Sadruddin @ Sadarudghin, & Panjaban W/o Sadrudeen @ Sadruddin
Panjaban W/o Sadrudeen @ Sadruddin @| @ Sadarudghin (Legal heirs of Sadrudeen @ Sadruddin @ Sadarudghin)i.e. No. 1-5
Sadarudghin, H. No. 1360, Bhargava Gali,jamong you.

Kasai Pada, Kotwali, Mathura, Uttar Pradesh-281001, (4) Shabanam D/o Sadrudeen @ Sadruddin @ Sadarudghin, H. No. 1360,
Bhargava Gali, Kasai Pada, Kotwali, Mathura, Uttar Pradesh-281001, (5) Seema D/o Sadrudeen @ Sadruddin @ Sadarudghin, H. No.
1360, Bhargava Gali, Kasai Pada, Kotwali, Mathura, Uttar Pradesh-281001; In Loan Account No. 2311210080000005.

Date: 28.04.2025 Place: Mathura (UP) Authorised Officer

AUTHUM AUTHUM INVESTMENT & INFRASTRUCTURE LIMITED

Registered Office: 707, Raheja Centre, Free Press Journal Road, Nariman Point,
Mumbai-400 021. Ph.: (022) 6747 2117 Fax: (022) 6747 2118 E-mail: info@authum.com

APPENDIX- 1V-A [See proviso to rule 8 (6)] Public Notice For E-Auction Cum Sale (Appendix - IV A) (Rule 8(6))

Sale of Immovable property mortgaged to Authum Investment & Infrastructure Limited (“AlIL”) (Resulting Company pursuant the
demerger of lending business from Reliance Commercial Finance Limited (‘RCFL”) to AlIL vide NCLT order dated 10.05.2024) having
Corporate Office at The Ruby 11th Floor, North-West wing, Plot No.29, Senapati Bapat Marg, Dadar(west), Mumbai- 400028
and Branch Office at:- Office No. 1216-1220, 12th floor, Naurang House, Plot No. 21, Kasturba Gandhi Marg, New Delhi-110001
under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002(hereinafter “Act”).
Whereas the Authorized Officer (“AO”) of Authum Investment & Infrastructure Limited had taken the possession of the following
property/ies pursuant to the notice issued U/S 13(2) of the Act in the following loan accounts/prospect nos. with a right to sell the same
on “AS IS WHERE IS BASIS & AS IS WHAT IS BASIS” for realization of Authum Investment & Infrastructure Limited dues, The Sale
will be done by the undersigned through e-auction platform provided at the website: www.bankeauctions.com.

Borrower(s)/ Demand Notice Date | Date of Physical Possession Reserve Price /

Co-orrower(s)/ Guarantor(s) and Amount Total Outstanding Earnest Money Deposit
(Loan Alc No. 19-12-2018 27.12.2019 Rs. 2,10,07,800/- (Rupees Two
RLHLDEL000067140 & & Rs. 19327768/ Total Outstanding Crore Ten Lakh Seven Thousand
RLHLDEL000067103 (Rupees One Crore Ninety- as on 31.01.2025 Eight Hundred)
Branch: New Delhi. Three Seven Lakh Twenty- | po 4 39.39.410/- (Rupees Four Earnest Money Deposit (EMD)
1. RAJ KALRA Seven Thousand Seven | oo T’hirt,y-Nine Lakh Thirty- Rs. 21,00,780/- (Twenty-One Lakh
2. POONAM KALRA Hundred Sixty-Eight Only) Nine Thousand Four Hundred Seven Hundred & Eighty only)
3. RAJINDER KUMAR KALRA Ten Only) Bid Incremental: Rs. 1,00,000/-

4. KALRA PAPERS PVT LTD (Rupees One Lakh Only)

Description Of The Inmovable Property/ Secured Asset : ALL THAT PIECE AND PARCEL OF Commercial Shop No-94, 95, 96, 97
& 100, Ground Floor & Shop No- 24, 25, 26, 27 & 28, Upper Ground Floor, TDI Mall, Kundli, Sonepat, Haryana,

Date of Inspection : EMD Last Date : 14th MAY 25 Date/Time of E-Auction : 15th MAY 25
07th May 25 11:00-16:00 till 05:00 PM. 11:00-13:00
Mode Of Payment: All payment shall be made by demand draft in favour of “Authum Investment & Infrastructure Limited” payable at Delhi
or through RTGS/NEFT The accounts details are as follows: a) Name of the account: Authum Investment & Infrastructure Limited CHD Alc
b) Name of the Bank: HDFC Bank Ltd., ¢) Account No: 99999917071990, d) IFSC Code: HDFC000119.
TERMS & CONDITIONS OF ONLINE E- AUCTION SALE: -

1. The Property is being sold on “AS IS WHERE IS, WHATEVER THERE & WITHOUT RECOURSE BASIS”. As such sale is
without any kind of warranties & indemnities.

2. For details, help, procedure and online bidding on e-auction prospective bidders may contact the Service Provider M/S C1
India Pvt Ltd ,Plot No- 68, 3rd floor Sector 44 Gurgaon Haryana -122003 (Contact no. 7291981124,25,26 )Support Email
- Support@bankeauctions.com , Mr. Bhavik Pandya Mob. 8866682937. Email: Gujarat@c1india.com

3. For further details and queries, contact Authorized Officer: Mr. Piyush Saxena - (Ph: 9760665544)

4. This publication is also 30 (Thirty) days notice to the Borrower / Mortgagor / Guarantors of the above said loan account pursuant
to rule 8(6) of Security Interest (Enforcement) Rules 2002, about holding of auction sale on the above-mentioned date / place.

DMI HOUSING FINANCE PRIVATE LIMITED ("COMPANY")

CIN Us5923DL2011PTC216373
Registered Office: Express Building, 3rd Floor, 3-10, Bahadur Shah Zafar Marg, Mew Delhi-110002;
T: 491 11 41204444, F: +31 11 41204000; email: dmi@dmihousinhgfinance.in

PUBLIC NOTICE

This is ta inform the public in general, and the customers in particular, that the management of the Company has decided
1o relocate the following branch:

i

DMI Housing Finance Pyl Lid.

5411, Mangal Pandey Magar, Opp. CCS Universily near
Maharshi Hospital, Meerut - UP 250004

(arun. kumarl@dmihousingfinance.in)

(Mr, Arun Kumar, #91 T017223146),

Name, Address and contact details of
Closing Branch

31.07.2025

Itis clarified that due care is being aken by the Company Lo ensure thal no inconvenience whalscever is caused lo the

Date of Closure

Company's customers during the process of relocation. The loan accounts of all the valued customers shall continue with
the new branch {i.e, First Floor, 256/, Shashtri Nagar, Meerut 250004). Customers holding koan account may fransfer
their account to any other branch of cur company, provided the same is approved by the competent authonity, The relevant
Application form is availabie with the branch. Customers are hereby reguestad 1o kindly take note of the aforesaid changea
which will be effective tentatively fram 30.07 .2025.

In case any further clarification is required and/or in case of any difficulty, the customer may centact the officials of DMI
Housing Finance Private Limited (Mr. Aren Kumar, +917017223148);

Place: Meerut
Date: 28" April 2025

| Date and Reserve EMD | Incremental
Azgpls E:;‘: InsE::::Inn T of g- Price Amount Valug
| auction {in Rs.} (inRs.) | ({inRs)
hsa | :
Company AS | nomg | 21.05.2025 -?‘3'3“353"5"' 33612976 | 2361288 | 10,000
awhole | concem | I
&d~
Reetesh Kumar Agarwal
Ligubdator MY's Aerans Jai Really Private Limited {In fquidation)
IBBI Regn. No.: IBBLIPA-D01,TP-FO0DETE 201 7-201811475
i1AFA valid up to 31rd Decamber, 2025)
Address for correspondence:
Unit no 531, 5.6, Shoppindg Mall, D.C. Chowk, Rohini Sector-08 Dalhl: -1 10085

Email ID; carkagarwali@gmail.com | cipeajrpl@gmail.com
Contact No.: +91 —97137-34548

Registered Office: Indusind Bank Limited, 2401 Gen.
Thimmayya Road (Cantonment), Pune - 411 001, India.

Zonal Office: Financial Restructuring & Reconstruction Group,
11th Floor, Hyatt Regency Complex, New Tower,

Bhikaji Cama Place, New Delhi-110066

Indusind Bank 1.a‘$"

POSSESSION NOTICE (For Immovable Property)

Whereas, The Authorised Officer of Indusind Bank Limited under the Securitisation and Reconstruction of Financial Assets
and Enforcement of Security InterestAct, 2002 and in exercise of powers conferred under Section 13(12) read with Rule 9 of the
Security Interest (Enforcement) Rule, 2002 issued a Demand Notice Dated 01.07.2024, calling upon- (1) M/s Radharani
Exports Private Limited (Borrower), (2) Mr. Saurabh R. Singh (Guarantor/Mortgagor), (3) Mr. Navratan Nyati (Guarantor/
Mortgagor), (4) Mrs. Kiran Nyati (Guarantor/Mortgagor) and (5) Mrs. Manju Nyati (Guarantor/Mortgagor) to repay the
amount/s mentioned in notice being Rs. 2,03,00,370.75 (Rupees Two Crores Three Lakhs Three Hundred and Seventy and
Seventy Five Paise Only) outstanding in the Loan account number 650014042277 respectively in the name of M/s
Radharani Exports Private Limited as on 31.05.2024 within 60 days from the date of receipt of the said notice with further
interest, cost, charges and expenses thereon from 01.06.2024 ill the realization of entire outstanding dues.

The Borrower/Mortgagors/Guarantors having failed to repay the amount, notice is hereby given by the Authorised Officer of
Indusind Bank, Limited, duly appointed under sub section (12) of Section 13 of the SARFAESI Act 2002 to the Borrower,
Mortgagors and Guarantors and the public in general that the undersigned has taken possession of the secured assets/
immovable/ movable properties described herein below in exercise of powers conferred on him under Section 13(4) of the said
[Act] read with rule 8 of the said rule on this 26th day of April, 2025.

The Borrower in particular and the public in general is hereby cautioned not to deal with the property and any dealings with the
property will be subject to the exclusive charge of “Indusind Bank Limited” for an amount of Rs. 2,03,00,370.75 (Rupees Two
Crores Three Lakhs Three Hundred and Seventy and Seventy Five Paise Only) outstanding in the Loan account
number 650014042277 respectively in the name of M/s Radharani Exports Private Limited as on 31.05.2024 and further
interests from 01.06.2024 plus cost, charges and expenses etc. thereontill realization of the entire outstanding dues.

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
MANHAR LOGISTICS PRIVATE LIMITED

OPERATING IN LOGISTIC ACTIVITIES AT NEW DELHI
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankrupicy Board
of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016}

RELEVANT PARTICULARS

1, |Mane of fe coparate dibior along wih
PAN & CIN/LLP Mo

Mmhﬁ Logishics Fr reatle Linitod

PN Moo AARCSOTOTD

CE Mo: UT2300DL200EPTC 149484

A28 Cround Floor, Jawshar Park, Devli Roar

Hew Delki 110062

_{The Corporaie Deblar does not hawe ary websile |
No Frosd Assals

2. |Address of the registered office

3, [URL of website. -

4, |Delails of ptmn whese "||=qu~1|,- of finad
agsetsanchocated -
5. |Inshaled capaciy al main ;ln:rJl.r.:{- services |No Dperafions

&, |Quentily and value of main products! il
saraces 5k in last Inancial year
7. |Mumbsr of empicvass! workmen Nil

8 |Fursher defails ichding &t avslabie The details can be obtaned from the BPF by
financial stalements [with schadules] of iwo [mailing $a the folowing id;

waars, lists of credbors are avalable al URL! [drpmanharogishica@amail.com

4, |Elginkity for resolufion applicanis undar Tha daigils can be abtained fram fhe RP by
satlion 2803k al the Coda is available al  mailing ko the: folowing id:

JURL {drpmanhariogistics figmail com

10. |Lat daba foe raceipl of aprassian of inberesl | 14.05.2025

11, | Diaie of issue of provisionat fist of 2,05 225
prospecive rasalulion apokcanls

12 |Last date for submission of chiections to | 28.05.2025
provizzoas! lisi

13 |Cate of issue of finad fist of prospective 08.06:2029
resalulion appicenis

{4 | Dl of issue of infamation memorandum,  |13.06.2025
ayaluation malrix and raguasi for resciutian
plares o prcsnecive rescluton applicanis

15, |Last dabs for submission of resclufion plans | 13.07. 2025

16. [Process email K o submit Expression of
Inferesi

drpmanhariogisticsiomal com

Sd/-

Gagan Gulali

Resolution Professional

Manhar Logistics Private Limited

|BEI Regd. No. IBBL/IPA-002/IP NOODBS3/2019-2020/12832
Correspondence Address.

I-23, L.G.F, Lajpat Nagar lll, New Delhi 110024

E-mail: cirpmanharlogistics@gmail.com

Confact: +91-9717999398

[IEH. 29.04.2025
F"ilﬂl.‘.l. New Delhi

DESCRIPTION OF PROPERTIES

1. All that piece and parcel of immovable residential property situated at Plot No. 457, Ganesh Nagar, Main Niwaroo Road,
Jhotwara, Jaipur, Rajasthan owned by Saurabh Singh Jadoun admeasuring 129.52 sq. yards registered vide lease deed dated
20.11.2007, sale deed dated 03.06.2010 and rectification deed dated 07.06.2010. Bounded as follows: North: Plot No. 458,
South: Plot No. 456, East; Other's land, West: Road 30 Feet Wide.

2. All that piece and parcel of immovable residential property situated at Plot No. 458, Ganesh Nagar, Main Niwaroo Road,
Jhotwara, Jaipur, Rajasthan owned by Saurabh Singh Jadoun admeasuring 125.73 sq. yards registered vide lease deed dated
13.01.2014, and sale deed dated 22.01.2014. Bounded as follows: North: Plot No. 459, South: Plot No. 457, East: Other's
land, West: Road 30 Feet Wide.

lace:Delnl Dats :25.012025 SDI-, Authorized Officer Date: 29.04.2025 Place: Jaipur (Rajasthan) Authorised Officer, Indusind Bank Ltd.
I DMI HOUSING FINANCE PRIVATE LIMITED e Registered Office: Indusind Bank Limited, 2401 Gen.
Registered Office: Express Building, 3rd Floar, -10, Bahadur Shah Zatar Marg, New Dalhi-110002 fndusfnd Bank {re I Zonal O Thimmayya Road (Cantonment), Pune - 411 001, India.

- ona .

DM1 HOUSENG FINANCE | T: +81 11 41204444 U65923DL2011PTC216373
[See rule-8(1)] FDESESSIDH NOTICE (for Immwahle property)

Whereas, The undersignad being tha autharized officer of the DMI Howsing Finance Private Limitad under tha Securitoetion and Reconstruction
of Financial Assets and Enforcemant of Securty Interest [Act], 2002 (54 of 20021.and in exercige of powers conferred under Section 1312) read
el [l 3 of fhe Security Imberest (Erlarcement) Bubes, 2002 issweed a demand natice under mentioned datéd calling upon he below Do okwers
Co-Barrgwars fo repay the ampunt mentionad in the nofics, within B0 days from the date of receipt of the said nobics. The Borrpwer{sCo-
borrower(s)/ Mortpagor(s)Gearantor(s) having failed to repay the amount, nofice = hereby gheen to the Borrower{spGo-bormowes(s)!
hegrigagori sy Guarantos(s) and the pubsic i genaral thal the untdersigned has taken e Pozsassion of the properly describad nesgin balow [n
exercisa of ppwars conferred an himy her undar Suh Section (45 of Saction 13 of the Act read with rule § of the Securily Interest (Enforcement)
Rules, 2002 on this below menionad date. The borrower in pasticubar and the pubdic in general 15 hereby cautionsd not to deal with the propedties
and army dealings vath the propartias will be sulijsst to de charge of tha DM Housing Firance Private Limited far an amaant dndar menfion fugpesas
together vath further interest thareon af the contractual mte of interest Gill the date of payment & expensss therepn

§1.|Name of the Borrowers/ Description Of ufﬂ:nu Outstanding
Mo Co-Borrowers Immovable Properties Notice Amount
1 Borrower- Ralkv Kumar Sfo|AD that part and parcel of the properly consisting of BUILD UP Possession] Rs. 15,68, 840/

"1 5om Dt Andt Sawita Devi Win| RESIDENTIAL “Khewat No, 152 (Corresponding No.138). Khatoni Date (Rupess Fiftaen Lakh
Rajeev Kumnar (Go-Barrower], | Mo. 201, Kite 7 Aakba 41 Kanal 1 Part Of Marle 281640 Bakdar 0{pg 12 pgpa| S0-Eight Thausand
Khushl Ram S/c Parkash|Kanal 14.5 Marle, Intakal Mo, 1761, situated at Village Sanwat, Sub- CIRI AR HRY

Chand (BEING GUARANTOR)  [tehsil Migdu, Distt, Kamal, Haryana 132157". Boundaries: On the |24,04,2025 | Forty Dnly) as an 10th
North by; 65', Agri land of Qwner, On the South by: 65, Street 16 faet Dec 2024
widkg, On the East by 5967, Agre land of Owrsr, On tha West by,

596", Proparty of Bameshwar

Rs. 46,25, 567
(Rupees Forty-Six
Lakh Twanhy-Frva

Thuusand Feea
Hurndred and Sixty-
Seven Dnily) ason

16ih Dap 2074

2 |Barrower- Santosh KumarfAll that part and parcel of the property consisting of BUILD UP 97 12 2024
Tiwari 5/ Rama Kanl Treari) RESIDENTIAL “PLOT WO. 78, POLE NO. 49 AND 141, PART OF =
{And Juhi Thwasi Wio Santosh KHASRA NG, 257/2, GALI NO. 44, SITUATED IN EXT. LAL DORA OF
| Kemar Tiwari {Co-Bomowen), | VILLAGE DHULSIRAS, TEHSIL DWARKA, DISTT, SOUTH-WEST
Digviay Math Tiwari 5o Deal (SECTOR 24) NEW DELHI 110077, Boundarsgs: On the North by:
Nath Tiwari {BEING|Other Property, Onthe South by: Other Property, On the East by: Gall

26. 04 2025

ffice: Financial Restructuring & Reconstruction Group,
11th Floor, Hyatt Regency Complex, New Tower,
Bhikaji Cama Place, New Delhi-110066

POSSESSION NOTICE (For Immovable Property)

Whereas, The Authorised Officer of Indusind Bank Limited under the Securitisation and Reconstruction of Financial Assets
and Enforcement of Security InterestAct, 2002 and in exercise of powers conferred under Section 13(12) read with Rule 9 of the
Security Interest (Enforcement) Rule, 2002 issued a Demand Notice Dated 15.05.2019, calling upon- (1) M/s Jadoun
International Private Limited (Borrower), (2) Mr. Saurabh R. Singh (Guarantor/Mortgagor), (3) Mr. Saurabh A Singh
(Guarantor), (4) Mr. Navratan Nyati (Guarantor/Mortgagor), (5) Mrs. Kiran Nyati (Guarantor/Mortgagor) and (6) Mrs.
Manju Nyati (Guarantor/Mortgagor) to repay the amount/s mentioned in notice being Rs. 3,89,00,586/- (Rupees Three
Crores Eight Nine Lakhs Five Hundred and Eight Six Only) outstanding in the Loan account number 650014039990
respectively in the name of M/s Jadoun International Private Limited as on 30.04.2019 within 60 days from the date of
receipt of the said notice with further interest, cost, charges and expenses thereon from 01.05.2019 till the realization of entire
outstanding dues.

The Borrower/Mortgagors/Guarantors having failed to repay the amount, notice is hereby given by the Authorised Officer of
Indusind Bank, Limited, duly appointed under sub section (12) of Section 13 of the SARFAESI Act 2002 to the Borrower,
Mortgagors and Guarantors and the public in general that the undersigned has taken possession of the secured
assets/immovable/movable properties described herein below in exercise of powers conferred on him under Section 13(4) of
the said [Act] read with rule 8 of the said rule on this 26th day of April, 2025.

The Borrower in particular and the public in general is hereby cautioned not to deal with the property and any dealings with the
property will be subject to the exclusive charge of “Indusind Bank Limited” for an amount of Rs. 3,89,00,586/- (Rupees Three
Crores Eight Nine Lakhs Five Hundred and Eight Six Only) outstanding in the Loan account number 650014039990
respectively in the name of M/s Jadoun International Private Limited as on 30.04.2019 and further interests from
01.05.2019 plus cost, charges and expenses etc. thereontill realization of the entire outstanding dues.

DESCRIPTION OF PROPERTIES

GUARANTOR) 14 it, On the West by: Gther Property
3.l | Borrower- Bajid %o Lilu Bam)| AR that pard and parcel of the property consisting af BUILD LIP 30.12.2024 As. 15, 06,721/
JJ'I.rI:I Poonam W/io Majid,|RESIDENTIAL “ARAZI EHEWAT MO, 50 KHATONI MO, 56 ARAZI [T = Rupess Fifteen Lakh

Six Thiwsand Saven

Humdred and Twenty-

Cenie Ol b s o 16t
e A2

Parveen 5/o Lila Ram {Co-| TADADI1 KANAL O MARLA 1 HISSA BAKDAR TADADI 0 KANAL 10 |24 p4. 2025
iﬁurrﬂwur]. Lila Ram 35'o| MARLA VILLAGE MORI, TEHSIL DADRI. DISTT. CHARKHI DADRI,
{Mohan Lal (being Guarantor).| HARYANA 127022°. Boundarkes: On the North by: Plat Chander

Rajesh &0 Dharmpal (BEING|Kala, On the South by; Rasia Sare Aam, On the East by; House af
l GUARANTOR) Wirbgd, Qv the West by Howse of Lifu Ram

Thi Bogrowi I:E:-.-'ELI'E-EIIEI'.'IEI (&) Mortgagon sy Guarantor(s)'s attention 1 invited 1o provesions of Sub-SeCtion (B ot section 13 of the At IR
respectof ime available, toredeemthe secured assals,

1. All that piece and parcel of immovable residential property situated at Plot No. 457, Ganesh Nagar, Main Niwaroo Road,
Jhotwara, Jaipur, Rajasthan owned by Saurabh Singh Jadoun admeasuring 129.52 sq. yards registered vide lease deed dated
20.11.2007, sale deed dated 03.06.2010 and rectification deed dated 07.06.2010. Bounded as follows: North: Plot No. 458,

South: PlotNo. 456, East: Other's land, West: Road 30 Feet Wide.
2. All that piece and parcel of immovable residential property situated at Plot No. 458, Ganesh Nagar, Main Niwaroo Road,

Jhotwara, Jaipur, Rajasthan owned by Saurabh Singh Jadoun admeasuring 125.73 sq. yards registered vide lease deed dated
13.01.2014, and sale deed dated 22.01.2014. Bounded as follows: North: Plot No. 459, South: Plot No. 457, East: Other's
land, West: Road 30 Feet Wide.

Dale: 28.04.2025 Place: Delhi NGR Sd/- Authorized Oficer. DMI Housing Finance Private Limited

Date: 29.04.2025 Place: Jaipur (Rajasthan) Authorised Officer, Indusind Bank Ltd.

C}Eﬂ ELECTRONICA FINANCE LIMITED
Audumbar, 1011, Erandwane, Or Ketkar Road, Pune 411004, Maharashtra, india

POSSESSION NOTICE

[{Appendix IV) Rule 8(1)]

Whereas the Authorized officer of Electronica Finance Limited, a Non-
Banking Financial Institution. under the provision of the Securitization and
Recaonstruction of Financial Assets and Enforcement of Security Interest Act,
2002 {54 Of 2002) (hereinafter refarred fo as “SARFAESI Act, 20027) having
its Registered Office at Audumbar, Plot No 101/1, Dr. Ketkar Road, Opp. To
Paranjape Builder Office, Erandawane, Pune-411004 (hereinafter referred
to as "EFL") and in exercise of the powers conferred under Section 13 (12)
read with Bule 3 of the Security Interest (Enforcermeant) Rule, 2002 issued a
Demand Notice dated 31-Jan-2025 and published on D4-Feb-2025 upon
you the undernamed- 1. Beniwal Tent House Main Mathura Boad, Nh2,
Beniwal Tent House, Hodal, Near Baba Rice Mill, Hodal, Palwal, Faridabad,
Haryana 121106. 2. Chhatar Pal Bulwana (94), Palwal, Faridabad, Haryana
121106 3. Kavita Bulwana (94), Palwal, Faridabad, Haryana 121106
This is to inform yvou that the Notice dated 31-Jan-2025 issued under Section
13(2) of the Securtization & Beconstruction of Financial Assets &
Enforcement of Security Interest Act, 2002 being zerved upon all above
menticned parties no. 1to 3 on 04-02-2025, 08-02-2025 and 17-0Z-2025
there by calling upon you to repay the amount mentioned in the notice being
Rs. 30,43,345/- (Rupees Thirly Lakhs Forty-Three Thousand Three
Hundred Forty-Five Only) along with interest within 60 days from the date of
receipt of the said notice vide Loan A/C Number / Rel :- APPLDO159085
(LOANODDO05049677) .
“The borrowar/Guarantor having failed to repay the amount, notice is hereby
given to the borrowerand the public in general that the undersigned has taken
possession of the property described herein below in exercise of powers
conferred on him under sub-section (4) of Section 13 of Act read with Rule 8
of the Security Interast (Enforcement) Rules, 2002 on the 26th day of April
2025.
The borrawer in particular and the public in general is hereby cautioned not to
deal with the Asset mentioned in Schedule | and any dealings with the Asset
described in Schedule | Shall be subject ta the charge of “EFL" for an amaount
of being As.30,43,345/- (Rupees Thirty Lakhs Forty-Three Thousand Three
Hundred Forty-Five Only) and interast other charges thereon
The attention of the Borrower is invited to provisions of sub-section (8) of
section 13 of the Act, in respect of time available, to redeem the secured
assel.

DESCRIPTION OF PROPERTY
All that piece and parcel of the Property bearing A Freehold Residential
Property, area measuring 2 Marla i.e. 150 sq. Yards, Khewat / Khata No.
6880, Must no. 11, Kila No. 25/1/1 (3-6) and 25/2 (4-11) Total 7 Kanal 17
marla of 21157 Parl i.e. 2 marla Situated at Waka Mauja Bhulwana, Tehsil
Hodal, District Faridabad, Haryana (hereinafter referred to as the "Property in
Guestion”) Boundary ol the aloresaid property: - Towards North - Gali 12 ft
Wide, Towards South : Other Property, Towards East : House of Mahendra,
Towards West - Other Property

Place: HODAL Sd/- Authorised Officer

Date : 26.04.2025 Far Eleclronica Finance Limited

epaper.ﬁnanﬂtaiexpress.cnn'. .

New Delhi
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Bharat Raaawan Limited

Regd. Office: 1501 Wew Delhe-110004.

Email: inwvestors b

MOTICE OF LOSS OF SEI-IAHE CERTIFICATES

Notice is hareby givan that the following share certificates have been reportad to be

lostimisplaced/stolen and the registered shareholdersiclaimants therefore have

requestad the Company for issuance of duplicate share certificates in lieu of last share

cerfificates;

Folio  Mame of the Shareholders | Certificate
Mao. I Claimants Mo.

Na. of
Sharia

Distinctive Nos.
:me Tn}

18574 | SWARAN KAPOOR jointly with | 22485-22486| 200 | 3574841-3575040
= IFE L .rMDHAH LA JAPDDH 2L LSS e e
21111 | RAMAKRISHNA REDDIPEECHU | 25260 100 | 3852341-3852440
12031 | L GOPALAKRISHNA SHENDY 14345 100 | 2760941-2761040
31433 | RAJAN KUMAR %13.3674 | A0 | 1693641-1603840
3521 | ASHIT RASIKLAL SHROFF 23712 100 | 3557541-3507540
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Any person(s) who hasihave and claimis) in respect of the aforesaid share cerlificates

should lodge the claim in writing with us at the above mentioned address within 15

days from the publication of this nofice. The Company will not thereafier be liable to

antertain any claim in respect of the said share cerlificates and shall proceed 1o issus

the duplicate share cerificates pursuance to Fule & of the Companies {share Capital
& Debentures) Rules, 2014

For BHARAT RASAYAN LIMITED

adi.

(Nikita Chadha)

Company Secretary

Memb. No. FCS10121

Mew Delhi
April 28, 2025
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Hero Housing Finance Limited

Registered office : 9, Community Centre, Basant Lok, Vasant Vihar, MNew Dethi -
CIN : UB5192DL2016PLC301481 | Website : www.herohousingfinance.com
Tel. No : 011-49487150 | Email : investors@herohil.com

STATEMENT OF AUDITED FINANCIAL RESULTS FOR THE QUARTER AND FINANCIAL YEAR ENDED 31 MARCH 2025

110057

{All amounts in Rupees crores unless otherwise stated)

Quarter ended Year ended | Year ended
Sl 3 March |31 December | 31 March 31 March 31 March
Mo Fartosime 2025 2024 2024 2025 2024
(Audited) | (Unaudited) | (Audited) (Audited) (Audited)
Total income from oparations 199.86 189.07 153.891 731.94 ad6.82
2 | Net profit/{loss) for the period (before ta, exceptional and‘or extraordinary 22.16 14.20 7.11| 56,70 36.32
tems)
3 | Net profit/(loss) for the period before tax (after exceptional and/or extraordinary 2216 14.20 7111 56,70 36.32
items) ,
4 | Net profit/{loss) for the period after tax (after exceplional and/or extraordinary 16.56 14.20 6.89) 51.10 36.10
itemns) :
5 | Total comprahensive income/(loss) for the period [Comprising profit/(loss) for 14.87 16.23 7 QEE 49.66 36.66
the period (after tax) and other comprehensive income (after tax)] ,
6 | Paid up equity share capital 63066 63010 629.81) 630,66 629.81
7 | Reserves (excluding revaluation reserve) 217.67 203.52 167.63 | 217.67 167.63
8 | Securities premium account 178.26 177 .81 177 581 178.26 17758
9 | Net worth 848.33 83362 79744} 848.33 797 44
10 | Paid up debt capital/outstanding debt 572861 5.388.04 4:4?0.[}93 &, 728.61 4 470.09
11 | Outstanding redesmable preference shares . . - -
12 | Debt equity ratio 6.75 6.46 5.61) B.75 5.61
13 | Earnings per eqmly share {of Rs. HJ aach) ;
). Basic :* 0.26 023 0.11] 0.81 0.57
il}. Diluted :* 0.26 0.22 0.11] 0.81 057
14_| Capital redemption reserve. NAl  NA[  NA]  NA[  NA
15 | Debenture rad&mptmn reser'.-'e M.A. h.A, NA. | N.A NA.
16 |Debt service coverage ratio N.A&, oA, NA.| MA NA
17 |Intarest Service Coverage Ratio A&, MA, N.A i MA N.A

*not annualized lor the quarter ended
Notes:

2023.

Place: Gurugram
Date: 26 April 2025

a) The above i an extract of the detailed format of quartedy and annual financial results filed with the Mational stock exchange of India Limited ("stock
exchange’) under Regulation 52 of the Secunties and exchange board of India {Listing obligations & Disclosure Requirements) Reguiations 2015 ("SEBI
(LODR) Reguiations, 2015"). as amended. The full format of the quarterly and annual financial results are available on the website of the stock exchange at
hitps://nseindia.com and ihe Company at https://www.herohousingfinance.com/investor-relations/financial performance.

b} For the other line items referred in Regulation 52 {4) of the SEBI (LODR) Regulatons, 2015, as amended, pertinent disclosures have been made
to the website of stock exchange i.e Mational Stock Exchange of India Limited and can be accessed at https://nseindia.com and the Company at
hitps://'wwwi.herohousinglinance.com/investor-relations/financial-performance.

g}  The financial results of the Company have been prepared in accordance with recognition and measuremeant principles laid down in Indian Accounting
Standard 34 “Interim Financial Reporting” ('IND AS 347) as prescribed under Section 133 of the Companies Act, 2013 ('the Act’) read with Rule 3 of the
Companias (Indian Accounting Standards) Rule, 2015 as amendad and relevant rules issued thereunder and the other recognized accounting practices and
polices generally accepted in India and in compliance with regulation 52 of SEBI (LODR) Regulations, 2015, as amended fram time to ime.

d}  The financial results have been reviewed by the Audit Committes and approved by the Board of Directors of the Company at its meeting held on 26" Apnl

For and on behall of the Board

Sd/-

Apul Nayyar

Director (Whole Time Director- Executive) & CED

e

THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY.

THIS |5 NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT

CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE, OR SUBSCRIBE TO SECURITIES. NOT FOR RELEASE, PUBLICATION OR
DISTRIBUTION, DIRECTLY OR INDIRECTLY OUTSIDE INDIA. INITIAL PUBLIC OFFERING OF EQUITY SHARES ON THE MAIN BOARD OF THE STOCK
EXCHANGES IN COMPLIANCE WITH CHAPTER |l OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE
REQUIREMENTS) REGULATIONS 2018, AS AMENDED.

PUBLIC ANNOUNCEMENT

R R
LCC PROJECTS LIMITED

B HE SRS OHE WINETH

v

A

Please scan the OF
Code b vlew this
Addendum

Qur Company was originally corverted from a partnarship firm, registerad undar the Indian Pannarship Act, 1832 under tha name and style of M's. Laxmi Construction Co.
tn LCC Projects Private Limited, a private imited company under the provisions of the Companies Act, 2013, pursuant 1o a certificate of incorporabion dated December 28,
2017, issued by the Registrar of Companies, Central Registration Cenfre ("ReC”). Subsequently, our Company was converted from & private company to a public
company, pursuant to a rescluticn passed by our Shareholders at the extraordinary general meeling held on Movember 14, 2024, following which the name of our
Company was changed from “LCC Projects Prvale Limited” to “LCC Prosects Limited” and a fresh cerlificate of incorporation was issued by Registrar of Companies,
Central Registrabon Centre on December 5, 2024, For further details of changs in the Registered and Corporale Office, see “Hisfory and Cerfain Corporafe Matfers-
Change in our registered office” on page 221 of the draft red hemring prospecius dated February 21, 2025 {the “"DRHP" or the “Draft Red Herring Prospecfus").

Registered and Corporate Office: LCC Corporate House, BIS GTPL House, Sindhu Bhavan Road, Bodakdey, Ahmedabad, Gujarat -

350054, India

Telephone: #31 73 4548 4453; Contact person: Gayatri Desai, Company Secretary and Compliance Officer; E-mail: csi@lccprojects.com;
Website: www Icoprojects.com; Corporate ldentity Number: U&5500GIE01TRLC 100301

NOTICE TO INVESTORS :

ADDENDUM TO THE DRAFT RED HERRING PROSPECTUS DATED FEBRUARY 21, 2025 ("ADDENDUM TO THE DRHP")

OUR PROMOTERS: ARJAN SUJA RABARI, LALJIEHAI ARJANBHAI AHIR AND MAYA ARJAN RABARI

INITIAL PUBLIC OFFERING OF UP TO [#] EQUITY SHARES OF FACE VALUE OF 35 EACH {"EQUITY SHARES") OF LCC PROJECTS LIMITED ("COMPANY™ OR
“ISSUER") FOR CASH AT A PRICE OF T[] PER EQUITY SHARE (INCLUDING A SHARE PREMIUM OF T[e] PER EQUITY SHARE) (“OFFER PRICE")
AGGREGATING UP TO ¥ [«] MILLION {THE "OFFER") COMPRISING OF A FRESH ISSUE OF UP TO [#] EQUITY SHARES OF FACE VALUE OF ¥5 EACH
AGGREGATING UP TO T3 200.00 MILLION (“FRESH ISSUE™) AND AN OFFER FOR SALE OF UP TO 22 840,000 EQUITY SHARES OF FACE VALUE OF T3 EACH
("OFFERED SHARES") AGGREGATING UP TO ¥[e] MILLION COMPRISING UP TO 11,470,000 EQUITY SHARES OF FACE VALUE OF ¥5 EACH BY ARJAN SUJA
RABARI AGGREGATING UP TC =] MILLION AND UP TO 11470000 EQUITY SHARES OF FACE VALUE OF ¥5 EACH BY LALJIBHAI ARJANBHAI AHIR
AGGREGATING UP TO o] MILLION (COLLECTIVELY, “SELLING SHAREHOLDERS™ AND SUCH OFFER FOR SALE OF EQUITY SHARES BY THE SELLING
SHAREHOLDERS, THE “OFFER FOR SALE™).

THE OFFER INCLUDES A RESERVATION OF UP TO [«] EQUITY SHARES OF FACE VALLE OF 5 EACH, AGGREGATING UP TO T[e] MILLION {CONSTITUTING
UP TO [#]% OF THE POST-OFFER PAID-UP EQUITY SHARE CAPITAL) FOR SUBSCRIPTION BY ELIGIBLE EMPLOYEES (“EMPLOYEE RESERVATION
PORTION™). OUR COMPANY, IN CONIULTATION WITH THE BRLM MAY OFFER A DISCOUNT OF UP TO [e]% (EQUIVALENT OF <[e] PER EQUITY SHARE) OF
THE OFFER PRICE TO ELIGIBLE EMPLOYEES BIDDING IN THE EMPLOYEE RESERVATION PORTION ("EMPLOYEE DISCOUNT"), SLBJECT TO NECESSARY
APPROVALS AS MAY BE REQUIRED. THE QFFER LESS THE EMPLOYEE RESERVATION PORTION 1S HEREINAFTER. REFERRED TO AS THE “MNET OFFER"™
THE OFFER AND THE NET OFFER SHALL CONSTITUTE [«]% AND [«]% OF THE POST-OFFER PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY,

RESPECTIVELY

OUR COMPANY, IN CONSULTATION WITH THE BELM, MAY CONSIDER A FURTHER ISSUE OF SPECIFIED SECURITIES THROUGH A PREFERENTIAL OFFER
OR ANY OTHER METHOD AS MAY BE PERMITTED IN ACCORDANCE WITH APPLICABLE LAW TO ANY PERSON(S), OF UP TO [«] EQUITY SHARES FOR AN
AMOUNT AGGREGATING UP TO T640.00 MILLION, AT ITS DISCRETION, PRIOR TO FILING OF THE RED HERRING PROSPECTUS WITH THE ROC [(*PRE-IPO
PLACEMENT"}. IF THE PRE-IPO PLACEMENT IS COMPLETED, THE FRESH ISSUE SIZE WILL BE REDUCED TO THE EXTENT OF SUCH PRE-IPO PLACEMENT,
SUBJECT TO THE OFFER COMPLYING WITH RULE 13{Z)(B) OF THE SECURITIES CONTRACTS [REGULATION) RULES, 1957, AS AMENDED (*SCRR™). FRIOR
TO THE COMPLETION OF THE OFFER, OUR COMPANY SHALL APPROPRIATELY INTIMATE THE SUBSCRIBERS TG THE PRE-IPO PLACEMENT, PRIOR TO
ALLOTMENT PLRSUANT TO THE PRE-IPO PLACEMENT, THAT THERE 5 NO GUARANTEE THAT OUR COMPANY MAY PROCEED WITH THE OFFER QR THE
OFFER MAY BE SUCCESSFUL AND WILL RESULT IN LISTING OF THE EQUITY SHARES ON THE STOCK EXCHANGES. FURTHER. RELEVANT DISCLOSURES IN
RELATION TO SUCH INTIMATION TO THE SUBSCRIBERS TO THE PRE-IPO PLACEMENT (IF UNDERTAKEN) SHALL BE APPROPRIATELY MADE IN THE
RELEVANT SECTIONS OF THE RED HERRING PROSPECTUS AND PROSPECTUS.

This Addendum is issued in connection with the DRHP filed with SEBI and the Stock Exchanges on February 21, 2025,
Prospective bidders shoukd note the following modifications to the disclosires in tha DRHP
1. Change in Registered and Corporate Office: The Board of Direciors of cur Company, af its meeting held on Apeil 24, 2025, approved a change in the Registered and

orporate Office from: "B° Wing, 154h Floor, Privilon Building, Mikram Magar, Ambli-Bopal Road, Behind ISKCON Temple, Ahmedabad, Gujarat =
LCC Corporate House, B/S GTPL House, Sindhu Bhawan Road, Bodakdey, Ahmedabad, Gujarat -

reflectad in the Eed Herming Prospectus and the Prospectus.

2. In relation 1o the risk factor number - 2 0w business significantly depencs on our abilify fo suecessilly Did for and acquwire projects o the imgation and walar supply
projects segmeant. Our imabilily to successiully bid for and acquine new projects in the imgation and watar suply projects seqmant could have an advarse effect on the
growth of cur business.”, the number and value of projects awarded (in T millien) in Fiscal 2023 have been mentioned as 17 and T43, 796.64 million, respactively,
instead of 16 and T30, 686,64 million, respectively, due to an inadvertent caloulation error,

This Addendum should be read in conjunction with the Draft Eed Hering Prospectus. The information in this Addendum supplaments and updates the information in tha
Draft Red Herring Prospactus, Howewer, this Addendum does not purpor to, nor does it, refliect all the changes thal have accurred from the date of filing of the Drafl Red
Harring Prospectus and the date of this Addendum, except o the extent of the modifications included in this Addendum. Please note that the information includad in the
Draft Red Harmng Prospectus will be suitably updated, including to the exdent updated by way of this Addendurn, as may be applicable, in the Red Heming Prospacius and
Prospecius, Investors shoulkd not rely on the Draft Red Hering Prospecius or this Addendum for any investiment decsion, and should read the Red Herring Prospectus, as
and when it is filed with the ROC, 5E8| and the Stock Exchanges, before making an investmant decsion with respec to the Offer

All capitalized terms used in this Addendum shall, unless spacifically defined or unless the context otherwise requires, have the meaning ascribed to them in the DRHP

This Addendum shadl be avaidable on the website of SEBI at www.sebi_gov.n, the website of Stock Exchanges at wew nseindia com and weww.bseindia_com, the website
of cur Company at www. bccprojects.com and the website of the Book Running Lead Manager, Mofilal Oswal Investment Advisors Limited, at www.rnotiisboswalgroup. com.

Place: Ahmedabad, Gujarat
Date: Agril 28, 2025

380056, India to
360054, India, with effect from Apsi-24, 2025, This change will be

For LCC PROJECTS LIMITED

On behall of the Board of Directors

-

Gayatri Desai

Company Secrelary and Complance Officer

BOOK RUNNING LEAD MANAGER REGISTRAR TO THE OFFER

Prabhadevi, Mumbai
Telephone: +91 22 7193 4380

Illlal
W RTAE Jﬂll'l.-..]
Motilal Oswal Investment Advisors Limited KFin Technologies Limited

Motz Oswal Tower, Rahimtullah Savani Road, Opposite Parel, 5T Depot,
- 400 025, Maharaghtra, India

E-mall: lceprojacts ipod@matiialoswal.com

Website: wew modilaloswalgroup com

Investor grievance e-mail: molaplredressal@motilaioswal.com
Contact person; Kunal Thakkar'Sankita Ankya

SEBI registration no.: INMOOO011 005

Selenium Tower B, Piot No.31 & 32, Financial District, Nanakramguda,
—erlingampally, Hyderabad, Rangareddi - 500 032, Telamgana, India
Telephone; +81 40 6716 22221800 309 4001

E-mail: lceplipo@kfintech.com

Website: wew Kiintach.com

Investor Grievance: einward nsk@kfinftech.com

Contact person: M. Murali Krishng

SEBI Registration No.: INRDOO0OOZZ1

LCC PROJECTS LIMITED is proposing, subject fo applicable stabufory and regulatory requiremenis, recaip! of requisite apgrovals, marke! conditions and other
considerations, (0 undertake an infial public offer of its Equity Shares and has filed the DREHP with SEBI and with the Siock Exchanges. The DRHP is availabde on the
wiabsite of SEBI at www sebigov.in, on the websiles of the Stock Exchanges i.e., BSE at-www bseindia.com, N3SE at-www.nssindia.com, on the website of the BRLM. i.e.
Muodilal Oswal Invesiment Advisors Limited at www.motilsloswalgrowp.com and on the websile of our Company at www lccprojeciz.com. Potendial invesiors should note
that investment in equity shares imvoives a high degree of nsk and for details relating o such rizk, see the section tited “Risk Factors"on page 28 of the DRHP. Potential
investors should not rely on the DEHP filed with SEBI for making any imvestment decision.

The Equity Sharas have not been and will not be registered undar the U5, Securities Act of 1833, as amended (the “U.S. Securities Act") or any stale securities laws in
the United Stales, and unless so registarad, may not be offared or sold within the United Statas, excapt pursuant o an examplicn from, of in a transaction not subjact o,
thi ragestration requiremants of the LS. Secuntias Act and applicable 1.5, state securities iaws_ Accordingly, the Equity Sharas are being offared and sold outzida tha
United States in "offshore fransaciions” as defined in and in reliance on, Regulation 5 under the .3, Securities Act and the applicable faws of the jurisdictions where such

offers and sales are made,

Acttactors S35
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